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representations to make on the proposed Scheme as per Rule 8 ofthc Companies (Compromises,

Arrangements and Amalgamations) Rules, 2016.

15. The Applicant Company to serve the notice upon the concemed office ofthe Ollcial Liquidator,

pursuant to Section 230(5) of the Companies Act, 2013 as per Rule 8 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 2016. The Tribunal is appointidg

Chatered Accountant, M/s. V. R. Chadda, with remuneration of Rs. 20,000/- lbr the services. If

no rcsponse is received by the concemed Office ofthe Ollicial Liquidator within 30 days of the

date of receipt of the notice it will be presumed that Official Liquidator has no objection to the

proposed Scheme as per Rule 8 of the Companies (Compromises, Arrangements and

Amalgamations) Rules, 201 6.

16. The Applicant Company to file affidavit of service ir the Registry proving dispatch ofnotices to

the shareholders, creditors, publication of notices in newspaperc and to the regulatory authorities

as stated above and do repon to this Tribunal fiat the directions regading the issue of notices

havc been duly complied with.

V. Nallasenapathy

Member (T)

B.S.\', Prakashkumar

Ilember (J)
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